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(V) Need for e *Omm Perk* in Bo- 
langir district of Orissa

SHRI BALGOPALK4tSHRA(Bolangir): 
Sir, although a lot of semi>precious stones 
are now available in Orissa especially in 
Bolangir, Phulbani and Kalahandi districts, 
yet extraction of these precious stones has 
not been taken up systematically. A large 
numk>er of local people and also people from 
the adjoining States of Andhra Pradesh and 
Madhya Pradesh are engaged in the extrac' 
tion of these precious stones. Many traders 
and smugglers from far off States like Ra
jasthan and Gujarat camp In Western Orissa 
to buy the precbus stones. Unless Govern
ment undertakes systematic extraction work, 
the illegal way of extracting and selling of 
these preck)us stones, will go unabated. For 
a systematic extraction of these precious 
stones, a Gem Park may be established in 
Western Orissa. The Government of Orissa 
has also submitted a proposal to the Dia> 
mond and Gem Devebpment Corporation to 
set up a Gem Park in Orissa on the same 
lines as in Gujarat, Rajasthan and Uttar 
Pradesh. This Gem Park will utilise the 
abundantly available local gem stones, 
encourage a large numt>erof bcal enterpre- 
neurs and bcal artisans to get gainful em- 
pbyment.

As such, I request the Ministry of Com> 
merce to set up a Gem Park at Bolanqir in 
Western Orissa.

(V i) Need to locate the proposed 
Regional Office of the Envi
ronment and Forests Ministry 
at Calcutta as decided earlier

DR. ASIM BALA (Nabadwip): Sir. it was 
earlier deckled by the Ministry of Environ> 
ment and Forests that the Ministry will estab> 
lish a regbnal off be at Cabutta. But it is now 
learnt that the Ministry is going to set up an 
official Committee to decbe the matter. This 
^  against the Ministry’s earlier decisbn.

I request the Government of India to 
establish the proposed regbnal office at

Cabutta as decided earlier.

[Translation]

(vii) Need lor grant of licence for 
seting up a sugar mill In Na- 
wabganj Tehsil of district 
Bareilly (Uttar Pradesh)

SHRI SANTOSH KUMAR GANGWAR 
(Bareilly): Mr. Speaker, Sir, sugarcane is 
grown in abundant in the Nawabganj tehsil of 
Bareilly distrbt. For the last so many years, 
beat farmers have been demanding a sugar 
mill there. During these years the State 
Government has also conc^ed many times 
that this demand is genuine and in June, 
1989 the then Chief Minister publbaily 
announced that Ibence will soon be issued 
by the Central Government for setting uptfie 
sugar mill. The work of selecting a site had 
also been taken up. But now we have come 
to know that only assurances were made 
and in reality nothing was done in that direc> 
tton. Due to this, the people of Nawabganj 
are very much agitated and the situatbn can 
take an ugly turn any moment. In the ab
sence of a sugar mill the farmers of the area 
are being econombally expbited. Even 
today, sugarcane is t>eing sold at the rate of 
Rs. 15 per quintal there. Even after that the 
entire sugarcane is not t>eing lifted from the 
f iekJs and the conditbn of the farmer is going 
from bad to worse.

Therefore. I would request the Central 
Govemment to accept this genuine demand 
of the Nawabganj area and issue the Ibence 
for setting up the sugar mill there immedi- 
ately.

12.24 hrs.

MOTION OF THANKS ON THE PRESI
DENTS ADDRESS - co /vra

[Eng/is/j]

MR. SPEAKER; Now. we are taking up 
the continued discussbn of the Motion of 
Thanks on the Preskienrs Address.
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Shrimati Subhashini Ali. 

[Translation]

SHRIMATI SUBHASHINI ALI (Kanpur):
His Majesty, Mr. Speaker, Sir....{tntenrup-
tions) Excuse me. the days of kings are over.

MR. SPEAKER: Democracy and kings 
cannot go together.

SHRIMATI SUBHASHINI ALI: I wel
come this. Please pardon me.....(Interrup
tions) ......Mr. Speaker, Sir, I thank you for
granting me an opportunity to speak. I would 
like to speak on a few points while supporting 
the Motion of Thanks on the President's 
Address.

Mr. first point is related to the unity of the 
country. K has been pointed out in the 
Address that the problems of Jammu and 
Kashmir and that of Punjab are very serious. 
I feel that the problem of these two States is 
the biggest challenge before the new Gov> 
ernment, and it is no less an ordeal for them. 
If any slackness in shown towards these 
problems, its results will be very dangerous. 
Where on the one hand the President's 
Address has expressed its concern on these 
issu'es, on the other hand, it has pointed out 
that the efforts made by the Government in 
this regard are satisfactory. The Address 
has lauded the efforts of the Jammu and 
Kashmir Government. At present Jammu 
and Kashmir Government means the Gover
nor of the State. Had his work been com
mendable the Government would not have 
felt the need of appointing a Minister for 
Kashmir Affairs of cabinet rank. I would like 
to submit to the new Government not to 
repeat the mistakes of the prevk>us Govern
ment. The previous Government first appre
ciated the Barnala Government, then dis
missed it after a few days and imposed 
Preskient’s Rule in the State. This led to 
disastrous results. Such misunderstandings 
shouki not be created. Today the problem of 
Jammu and Kashmir is very serk>us. Re
cently, the house of Sheikh Mohammad 
Abdullah was set on fire an other politk:al
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leaders are being 'Gheraoed*. They are 
being pressurised.

12.26 hrs.

[SHRI NIRMAL KANTICHATTERJEE in 
the Chair\

We have not to consider these matters 
with narrow politk;al or party consideratk>ns 
but bear in mind that it is an attack on all 
those who speak about the unity of India in 
Kashmir or who are the symbols of the unity 
of India. We have to k>ok at these things in 
this context. The situation of both the States 
is very critical. The Government will have to 
clarify its policy considering the seriousness 
of the situatk>n. K any body in either of these 
States talk of separatism there is no need to 
hold negotiations with them or show any 
leniency towards them. The Government will 
have to say categorically that the question of 
hokling a dialogue with such elements does 
not arise. Once the realizatk)n dawns upon 
the people that they woukJ neither get Inde
pendence nor is there any chance of Khalis- 
tan, only then woukJ an atmosphere be cre
ated there, wherein a dialogue or negotiation 
wouki be of some importance. I woukl like to 
stress on it with all the power at my com
mand.

Secondly. I would like to say that some 
good suggestions have been made in the 
Address for dealing with the communal situ
ation in the country and strengthening secu
larism. The point about providing relief to rbt 
victims of Delhi and Bhagalpur has also 
been mentbned. I would like to urge that in 
1984 riots had taken place in Kanpur also 
abng with rk)ts in Delhi. Some steps must be 
taken for the riot vkrtims of Kanpur also. 
Some satisfaction has been expressed in 
this regard. It is said that communal situatbn 
has improved in this country. I woukJ like to 
know the basis on which this is being said. 
Have communal forces weakened during 
the recent past or have been suppressed or 
driven out. Nothing of this sort has been 
done. Communal forces have raised their 
ugly heads in Kashmir, Maharashtra and 
other parts of our country and they are get
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ting stronger. Those who talk of hoisting the 
saffron flag instead of the Trtcolour have also 
gone stronger. These are matters of grave 
concern and I would lil̂ e to say rn this con
nection that the incidents that tool< place in 
Navada and Jamshedpur are indicaters of 
the fact that we should not be complacent 
but fight the forces of communaiism bravely 
and try to contain them. A reference has also 
been made about Ram Janambhoomi-Babri 
Masjid issue and many hon. Membsrs have 
expressed their views in this regard. I mean 
to say and I believe that there should be no 
ot̂ ection against the construction of a temple 
for glorification of any god, but if a temple is 
constructed after demolishing a mosque, it 
will have its repercussions. Besides if it is 
said that the mosques in Kashi and Mathura 
would also be demolished it would create 
tension. I would like to say that howsoever 
big custodian of patriotism one may be but 
if he talks about the demolition of a mosque 
it means that he really wants to weaken the 
strong edifice of secularism in the country.

Any act that goes against the spirit of 
secularism is bound to have repurcussions 
in Jammu and Kashmir and Punjab. Today 
the people of Jammu and Kashmir are con> 
tented with the feeling that they are part of a 
secular nation. If someone over here talks of 
striking at the very root of secularism, it will 
encourage the elements who are demand* 
ing an independent Kashmir or a Khalistan. 
So we have to consider this question very 
seriously. There is no scope for self-compla
cency in this matter.

The third point 1 would like to raise 
relates to the country’s economic situation. 
We weteome certain very good points made 
out in the Address. The Government wants 
to give the right to work and generate em
ployment opportunities. Promises have been 
made to the public in this regard and they are 
patiently waiting for the fulfilment of these 
promises. The public has shown that

[English]

Nobody can taka the electorate for 
granted.

[Translation]

The previous Government enjoyed an t 
lute majority but their failure to fulfil Iho 
promises they had made to the electorafts 
led to their doom. The present Government 
too has come to power on the basis of the 
promises they have made to the public. All 
these promises of more employment oppor
tunities, alleviation of poverty and rural de
velopment have been reflected in the Ad
dress. But I am at a loss to understand how 
all these promises would be fulfilled. Will the 
right to work be introduced in the framework 
of the previous economic policy itself? The 
previous economic policy that was influ
enced by this policies of the World Bank and 
multi-national companies and concepts like 
Export-driven-Growth, Export-led-Growth, 
liberalisation, Thatcherism and Reaganism 
cannot be expected to help in the realising 
the dreams of the masses in India. So I would 
like to request the government to change Is  
economic policy. For that it is necessary to 
weed out the advisors of the previous Gov
ernment who have either pro-World Bank 
leaning or are closely associated with the 
multi-national companies. With these per
sons as our advisors, we cannot hope to 
improve upon our economic policy. Thatway 
you cannot give a new shape to your eco- 
nomk: policy. The only way out to solve the 
country’s economic problems is the attain
ment of self-reliance. Hence, besides giving 
assurances or making promises to the 
people, it is also all the more necessary that 
we frame a new economk; poik;y to move 
ahead in a different directk>n.

Fourthly some very good points have 
been mentioned in the Address regardinQ 
the country’s foreign poitey. It speaks of 
India’s policy of non-alignment and of many 
other things and developments that have 
taken place in America and also of imptqwe 
ment in our reiatbns with China. These ape 
some of the points highlighted in it. HcMr* 
ever, one sentence spoken In respect of 
Indo-U.S. relatk>ns is causing concern in my 
mind. That sentence reads as under.
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(Smt. Subhashini All]

[Enghsh]

Mutual appreciation of the longer tern 
interests and objectives shared by our two 
democracies.

[Translation]

There is stress on it. May I know from the 
Government why it is thought that India has 
shared long-term objectives with the United 
States of America? This is the same United 
States of America whose act of attacking 
Panama and Granada was deplored by this 
House. The Afghan Mujahideens who are 
fuelling the Kashmir crisis are receiving the 
maximum financial assistance from the 
U.S.A. This thing should also be taken note 
of by the Government. Let us discard the 
wrong notion of having any

[English]

Shared long-term objectives with the 
United States of America.

[Translation]

In the end, I would like to say something 
about women. A National Commission on 
Women Is proposed to be constituted. Re
cently. the government had talks with many 
women’s organisations who were unani
mously in favour of a Natbnal Commission 
on Women. But they wanted it with all the 
statutory powers. It should not be a National 
Commission with no powers. We are not 
going to accept any kind of 'soup'.

[English]

We want aNationai Cortrniissk)n on Women 
with statutory rights which will have every 
kind of power and we want it to be enacted by 
an Act of Parliament in this Session. We are 
not going to bB satisfied with anything less. 
I want to make t>ris point.

[Translatbn]

This Is the 'year of the Girl Child Welfare’.

But the girl chiki has not been mentioned 
anywhere in the Address. Will our Govern* 
ment not do anything for the girl child? So far 
as the Central Schools are concerned, the 
Government may keep a ceiling on income 
but educatbn for girl chikiren will have to be 
made free. The educational institutions of 
the Central Government shall have to take 
this step.

[English]

If girl children are not born, then what can we 
do for the girl children?

[Translation]

So, I would like to request this House to 
enact a law banning sex determination tests 
in our country.

[English]

SHRIVASANT SATHE (Wardha): K is 
absolutely wrong.

[Translation]

SHRIMATI SUBHASHINI ALI: Enact
ment of such a law is a must because female 
foetrcide through sex-determination tests is 
rampant in our country.

With these words, I conclude and thank
you.

[English]

MR. CHAIRMAN: Hon. Members, let 
me inform you that as per the list before me, 
there is very serious time constraint. Please 
listen to me. The Congress (I) has got only 9 
minutes left. The BJP has got only 16 min
utes left. The Janata Dal has some more 
time i.e. 43 minutes left. This is the kind of 
time constraint. ForShri Banatwalla, no time 
has been provkled. But he has already writ
ten a letter to the Speaker.

SHRt RAJ MANGAL PANDE (Deorla); 
Sir, yesterday when you were theret you 
promised him to give time. He should be 
given time to speak. (Interruptions)
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[TfBnskition]

DR. BENGALI StNGH (Hathrds): I 
welcome your sentiments and express my 
support for the Motion of Thanks. (IntBnup- 
thns)

[English]

MR. CHAIRMAN: Yesterday, towards 
the end Shri Banatwaila was requested to 
speak.

(Intenuptions)

SHRI G.M. BANATWALLA (Ponnani): I 
request you, Sir. not to go into all these 
things. You are putting me in a situation 
where I have to argue with the Chair. I have 
already written to the Speaker in detail and I 
have withdrawn my name.

MR. CHAIRMAN: Do you say that you 
doni want to speak?

SHRI G.M. BANATWALU: I will take 
the chapter as ck>sed. I do not want to be put 
in a sltuatk>n where I have to argue with the 
Chair.

MR. CHAIRMAN: I am on my legs. Will 
you kindly sit down?

(Inteni^jiions)

SHRI G.M. BANATWALU: I have got 
no desire to enter into an argument with the 
Chair.

MR. CHAIRMAN: You are so adept as 
far as the procedure is concerned. I am on 
legs. Why don*t you sit down first? I just 
wanted to know despite your letter whether 
you are willing to speak or not.

SHRI G.M. BANATWALLA: I have
already written to the Speaker In detail. You 
are asking them. You are not asking me as 
such. Please do not get up unnecessarily. I 
have withdrawn my name. Please treat the 
chapter as ck)sed. Otherwise I am prepared 
to get into the whole argument. Please doni

put me into a predteament with the Chair. 
(intenuptions)

[EngHsh]

MR. CHAIRMAN: Kindly sit down.

(lnterrupf/9/i5)

[Translation]

SHRI BAM NAIK(Bomt>ay North): Mr. 
Chairman, whatever has been saki by hon. 
Member amounts to attributing a motive to 
you. This is against the rules. It wouki not be 
proper if such things became part of the 
proceedings. So my point of order is that It is 
wrong on his part to threaten you. You are an 
impartial authority but he is accusing you of 
being partial. That is something wrong.

[English]

MR. CHAIRMAN: He is a veteran 
Member. Let us take all this in good spirit. 
Shri Hukumdeo Narayan Yadav to speak.

{Intenuptions)

THE MINISTER OF ENERGY AND 
MINISTEROFCIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): Before you ask the 
hon. Member to speak. I want to submit for 
your conskleratk>n and for the consideration 
of the House that since more Members are 
interested to partk:ipate in this discussk>n, 
can we skip the lunch hour?. You can take 
the sense of the House.

MR. CHAIRMAN: Do we skip the Lunch 
Hour?

SHRI MOHAMMAD SHAFl (Srinagar): 
We have to go for our Friday prayer.

MR. CHAIRMAN: Are you objecting to 
that? You can go for prayers. But why doni 
you permit the House to sH and albw others 
to p^idpale?

SHRI MOHAMMAD SHAFl: We are not 
interested to kinches. We are interested in 
prayers.
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MR. CHAIRMAN: What does the House 
say?

SOMEHOH, MEMBERS: Wemay have 
lunch break.

MR. CHAIRMAN: Can you reduce it by 
anytime?

SHRI MOHAMMAD SHAFt: WewiHbe 
free by 2.00 P.M.

MR. CHAIRMAN: O.K. We will have the 
lunch hour.

ITmnsiaiion]

SHRI HUKUMDEO NARAYAN YaOAV 
(Sftamarhi): Mr. Chairman. Sir, I rise to 
support the Motion of Thanks on the hon. 
Preskient’s Address whch has been moved 
by hon. Shri Hari Kishore Singh.

The Government will implement the 
polcies enunciated in the Address. I would 
also like to dweU on what the Government 
has already done. Sir, however I wouki like 
to say that this House is like a temple. Just 
like temples, churches and mosques which 
are the places of worship for the people of 
different roligkuis and beliefs, the Parlia
ment and the Legislative Assemblies are the 
temples of democracy. The sanctity of these 
temples of democracy will be preserved only 
if we respect them as muc  ̂ as the holy 
places of religk>us importance. If the priest of 
a temple, church or mosque is con'upt, 
society will automaticalty k>se its faith in 
them. Similarly, if the people sitting here in 
the Parliament or in the Legislative Assem
blies become synonym of conruption then 
people will have no trust in them. Such a 
Parliament or the Legislative Assemblies 
would not be aft)4e to wofk for a change in this 
countfy.

There are two powers—the politic&i 
power and the moral power. Even an Ordi
nary man, when attains political power, can 
enforce any law he Mces by use of. But the 
poMx:ai power shouM be foNowed by moral 
power,othenM!seltis notpossibleto winover

conscience of the people. We can win over 
minds of the people with the help of laws but 
to win over conscience of the people, we 
need honesty, uprigfitness, good character, 
sacrifbe, penance and diligence. Until and 
unless conscience of the people is won, no 
change can take place in the country. It 
should be ensured that people with criminai 
background, people involved m immoral acts, 
dacoits and those who are lewds do not 
become the Memt>ers of the Parliament and 
State Legislatures. The sanctity of these law 
making bodies must k>e maintained at all 
costs and for that the Parliament should 
enact a comprehensive law. Today, there 
have been cases in which some criminals' 
and men of doubtful moral have managed to 
enter Parliament and the State legislatures. 
In view of this, the people in the society have 
started losing confidence in these legislative 
bodies. People begin to think that the Parlia
ment and the State legislatures, which are 
supposed to make laws for the poor, down- 
troddens. Harijans and the exported ones— 
cannot bring out a comprehensive legisla
tion against the entry of unlawful elements in 
these bodies when they themselves com
prise of criminals, capitalists and profiteers.
1 would like to urge the Government to bring 
out a legislation in the Parliament so as to 
check the entry of anti-social elements as 
Members of taw making bodies.

SecoTKlly, there is no specific lawto give 
recognition to various political parties by the 
Election Commisston. The Election Com
mission observes some modalities forgiving 
recognition to political parties or for conduct
ing electk>ns by issuing directives and circu
lars from time to time. But I demand that the 
politx:al partias shouW be recognised by the 
Electk>n Commission on the basis of the 
laws passed t>y the Parliament The law so 
enacted shoukl specify the tenns and condi- 
tbn for the parties concerned to futfill them 
before they are recognised by the Electkm 
Commisskm. Only those political parties 
wNch are thus recognised by the Election 
Commisskxi shoukl contest the electkms 
and others whk;h fail to do so shoukl have no 
right to contest the elections.
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For 6xamp(e» we talk about the venom 
of oommunalism. But how to eradicate the 
same? it ooutd be eradicated only when 
ParliamefYt enacts taws to this effect and all 
these aspects are incorporaled therein.

Thirdly, Mr. Chairman, Sir, the society is 
undergoing changes. When the society 
undergoes change, the Parliament and other 
institutions have also to undergo changes 
accordingly. Values will have to be changed. 
If the society undergoes changes and values 
remain the same, there will be confrontation 
between the two. Either we have to break the 
ambit of values or lead the society towards 
new dimensions.

In such a sKuatbn there should not be 
any confrontation between the two. There is 
a need to effect changes in values in order to 
accelerate the process of change in the 
society.

There Is the question of implementing 
the Mandal Commission report. The society 
is divkied Into two parts. People who bebng 
to elite classes say that there wilt be blood
shed in the streets if reports of the Mandal 
Commission are implemented. On the other 
hand, there are crores of people who are 
exploited, downtrodden, neglected, who are 
morally degraded, weak and poor, want that 
the report of the Mandal Commission be 
Implemented so that they could get new 
opjportunities. They say that there will be 
bloodshed in the streets if Mandal Commis
sion report is not implemented. In this way. 
confrontation and tension has been creat^ 
in the society. Casteism has played a nega> 
tive role m the society. In order to eradkate 
the caste system inter-caste marriages 
should be encouraged abngwith reserva< 
tk>n in Government jobs. Is the Parliament 
prepared to think on these lines? We, who 
are fighting against casteism and raising our 
voice against the system sincerely want that 
casteism should be eradicated. The Govern- 
ment shouki make suitable provisk>ns in the 
laws for this purpose. People should acoept 
inter-caste marriage tor Joining Government 
servce. Govemment jo^ should be offered 
to those persons only ¥vho accept inter-caste

marriage. This win rise to a new dass of
your̂ g people who want to have inler-caste 
marriages and set up a new sodal Older. 
This will end the dowry system and THak 
system. Eveiyday we come acioss tiagb 
inckiervtsof burning of our young sister, and 
young daughters. If inter-caste marriage take 
place and young people are given jobs on 
this basis, they will come forward to accept 
inter-caste marriages and engage them
selves in buikiing a new sodely. This will, 
gradually, lead to a refc>rmatory dass in the 
society. A new caste which wiH be thus bom 
will be Indian and the natbn they wHI build 
will be the Indian natbn and its cu^re will be 
Indian. It will neither consist of any paitkmlar 
caste nor any particular community. A time 
may come when in a family while the son is 
a Hindu, the daughter may be a Muslim or 
vic0~vers3L There will a nbe confluence of 
different cultures, different communities and 
different religbns in one family. A new soci
ety wiH be built. I would, therefore, urge the 
Prime Minister to rise to the occasbn and 
avail this newopportunity. In the past, Gautam 
Buddha, Mahavira, Chaitanya, Rama Krishna 
Paramhansa and Swami Dayanand, Viveka- 
nanda made enormous effbits to root out 
caste system from the society but aH there 
efforts proved futile. Lord Budha and shaken 
the caste system. But later on the caste 
system was again established. No efforts 
were made by the State to root out caste 
system from the society. This is the reason 
that neither the casteism could be eradi
cated from the society nor the society could 
be relieved of this tensbn. Similarly, we talk 
of provbing Govemment jobs. It is true that 
we have to march fonvard. But how to mate
rialise it. For example, we the socialists 
raised the slogan of 'X>andhi, Lohta Ka 
Sandesa, Ek Vyakti Ek Pesha; Kheli, Ncnikari 
Aur Vyapar, Ek Admi, Ek Rojgar." But all the 
powers whether administrative, poliUcal, or 
social, have been concentrated In the hands 
of a handful of persons *n the society who 
own land and enjoy land power. Son of a 
tandbrd who possesses thousand bighas of 
land k)eoomes a<1 M.P. or an M.LA. His 
grandsons become I.A.S. cr I.P.S. offbers. 
All the higher jobs go to them. They set up 
industries. They become M.Ps. and M.L.As.
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[Sh. Hukumdao Narayan Yadav]

They have a hold over the 'Government and 
democracy. They have a say in the society. 
Under such a situation, how is it possible to 
affect a change in the society. Until and 
unless concentration of power in one hand is 
not removed, it is not possible to build a new 
society. The principle of one man one job. 
either it is farming, business or a Govern
ment job. should t>e strictly enforced. People 
who enjoy more than one such avenues 
should be compelled to stick to one profes> 
sk>n only and their additbnal assignments 
should be taken away. A legislature should 
be introduced for this purpose. People who 
are in Government jobs should not have the 
right of possessing land. People who till the 
land should be made owner of the land. 
Similarly, people in Government jobs and 
those in business shoukJ strictly stick to their 
respective assignments until and unless 
these restrictions are enforced by law, 
employment avenues cannot increase. As 
such while granting right to employment, a 
legislatbn on the aforesaid lines should also 
be brought forward In the Parliament, other
wise, the present state of affairs will continue 
for ever without any change. In this connec
tion. I would like to bring to your notice that 
when the people bebnging to backward 
classes talk of special opportunities, people 
get upset. It is the age of equality. Let me 
give an example of two horses, one of which 
is fed with 5 liters of milk and 1 kilogram of 
almond and the other one with legs tied to a 
card is let loose in the streets to graze. When 
both the horses would be set for a race in the 
race cause, the latter one cannot compete 
with the former. Let me cite one more in
stance. Children of rk;h people receive edu- 
catton in English medium from the early 
stage and they show smartness in their 
activities in every fiekl. But this is not the 
case with a poor man’s son. He is born with 
a dark future ahead. He has no clothes to 
cover his body and no food to eat. Such 
chiklren roam about the streets upto 12 to 13 
years of age. They have no school.- There 
are schools where every month as much as 
Rs. 4000 to Rs. 5000 are spent on every 
child—and there are also schools in which

the monthly expenditure on every chiM is 
hardl/ Rs. 4 to Rs. 5. How can there be a 
competitk>n between the two categories. If 
you want equal treatment for all. let the 
reservatk>n be abolished. But at the same 
time other laws shouki t>e enforced. Let the 
maxim of "Rajaput. Bhangi santan sab ki 
shikhsha ek saman”. be implemented in 
letter and spirit. There should be no discrimi- 
natk>n k)etween the son of the President and 
the son of a bhangi. Let both of them receive 
their educatbn in the same school. Let them 
have the same teacher, same type of seats 
and appear in the same examinations. 
Whosoever will do better in his studies will 
get a better job. But the situatbn is totally 
different here. A ricK man’s son receives 
education in a palatial buikiing and from a 
good teacher. He is given toast and eggs. 
His parents will also be educated ones. On 
the other hand, a poor man’s son goes to a 
school, the building of which has thatched 
roof and he sits on a mat made of jute. Then 
the questbn of equality becomes meaning
less. It is cruelty. In view of the I request you 
that as human being, to ensure that not only 
in case of Government jobs, but in every field 
everybody enjoys equal rights. Then only we 
can set up a new society. The political par
ties shouki also change their parochial feel
ings and get prepared to march ahead for a 
change. Today, the society wants a change, 
it does not want to be besieged by illusions. 
But we are besieged by illusbns. The politi
cal parties remain beseiged by illusions. The 
opposition whbh remained in power for such 
a long period but now ask Shri Vishwanath 
Pratap Singh as to what his Government has 
done which came to power only 100 days 
ago. This shows that the difference between 
their words and deeds in such a short period. 
Let me elucbate this. When Ganga origi
nates from Gangotri, it flows with clean and 
pure water. On its course, huge quantities of 
filth and debris fall in it. In spite of that the 
Ganga water continue to be dean. It is 
because its place of origin is saaed. In case 
dirty water starts fbwing in Ganga rom 
Gangotri itself, it is not possible to dean 
Ganga water at Kanpur. Varanasi and Patna 
withthe helpof filters. Similarly, if the thoughts 
and place of resbence of the Prime Minister
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are sacred and he bears a good moral char- 
acter» the entire ethics of the country and the 
system of administration wiU be clean and 
sacred. If the Prime Minister is involved in 
Bofors gun deal and Fairfax issue, it is not 
possible to keep the Govemment and its 
system clean. Shri Vishwanath Pratap Singh 
enjoys a good image in the country. It has 
nothing to do with the past incident that he 
had ever praised Shri Rajiv Gandhi. It is 
good to praise a wicked person if he pos
sesses some good qualities. Good qualities 
in a bad person may Have casual effect, but 
by that, he does not turn to be gentlemen. 
Man Is a mixture of vice and virtue. This Is the 
lesson of our spiritual philosophy. Man is 
influenced by both vice and virtue. In case a 
person possesses some good qualities at a 
particular point of time, his thought and 
expression should be given due regard. Here, 
I would like o congratulate the Hon. Prime 
Minister for the rare courage he displayed at 
the time of last elections. In certain cases, 
some wrong candidates were given party 
tickets to contest the elections. He is the first 
Prime Minister in tiie country who publicly 
made an appeal to the people not to vote 
wrong candidates in case they feel that the 
candidate is not a right choice. It is an ideal
ism. a morality. Has any other Prime Minister 
ever made such an expression without car
ing a little for his continuance in power. 
When you people couki go upto any extent to 
commit very silly things, why do you caste 
aspersbns on others. The misfortune'of the 
country started on the day when the first 
Prime Minister Pandit Jawaharlal Nehru, by 
using his influences, got his daughter ap
pointed as the Congress President. Degra
dation in politk:s and Government in the 
country started from that day when father
hood prevailed upon country’s interests. This 
trend has further deepened since then. But 
we have never been a party to this downfall. 
We always spoke against that. I, therefore, 
call upon all of you to rise above personal 
emotions, family emotions, househoki emo
tions and think about the country which is 
greater than all these relatk>ns. The nation is 
greater than the individual. Let crores of 
lives, let lakhs of people like Hukumdoes be 
sacrificed for the sake of country's unity and 
integrity, but the safety and security of the

country must be accorded higheet priority. 
Humanism, justk», Ideadism and mor«% 
are superior to the nation. The tinfty of a 
country based on humanism justice, Meal- 
ism and morality can be maintained for a 
k>nger period. If the axise or backbone of the 
country is broken, it cannot remain united for 
long. It will disintegrate soon. Therefore In 
order to preserve the axis, morality, justice, 
klealism and truth, humanism etc. One shouki 
not hesitate to give up power. If these values 
are preserved, the country would remain 
united, the world would remain safe. These 
values will provide a new ideobgy, new 
dimension and show a new path to the 
coming generation.

13.00 hrs.

With these words, I support the Motion 
of thanks which has been moved in the 
House. I would not like to take much time, so 
that my colleagues who are yet to speak 
could get an opportunity to express their 
views within the time at their disposal. Fi
nally, I call upon the Hon. Prime Minister to 
march ahead with the same courage and 
uprightness that he displayed during the 
elections. The people of the country are with 
him. Sometimes, the party does not stand 
behind an individual. But if his courage stands 
by him, party comes into being. Hon Prime 
Minister, Sir, I, therefore, request you not to 
betray the confidence of the people. You 
must come upto their expectations and set 
your steps in that directions.

[English]

MR. CHAIRMAN: Now the House 
stands adjourned for lunch and well will 
meet again at 2 PM.

13.01 hrs.

The Lok Sabha adjourned for Lunch till 
Fourteen of the Chck

14.02 hrs.

The Lok Sabha reassembled after Lunch 
at two minutes past Fourteen of the 

Chck
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[MR. SPEAKER in the Chaii]

MOTION OF THANKS ON THE PRESI
DENTS ADDRESS - CONTD.

[Tmnslation]

THE PRIME MINISTER (SHRI VISH- 
WANATH PRATAP SINGH): Mr. Speaker, 
Sir, I would like to express my gratitude to all 
those hon. Members who participated in the 
discussion. If some hbn. Members have 
b0en critical of Governmient, I don't mind it, 
since their criticism must have been well 
intentioned. Mr. Gadgil had said certain 
things. He is not present here at the moment.

SHRI BHAJAN LAL (Faridabad): I 
shall convey your views to him.

SHRI VISHWANATH PRATAP SINGH: 
Sir, there are middlemen in hearing also.... 
{interruptions)

[English]

SHRI K.S. RAO (Machilipatnam): It is 
most unfortunate........it is unparliamentary.

SHRI VISHWANATH PRATAP SINGH:
‘Bicholia’ is not an unparliamentary word.....
{\nlerruption$)...

SHRI K.S. RAO: Please withdraw that 
statement.

[Translation]

SHRI VISHWANATH PRATAP SINGH: 
I am fully confident that....

[English]

SHRI K.S. RAO: Please withdraw that 
statement. We are not middlemen. We are 
Members of ParWarr\en\...{ Interrupt ions)....

SHRI A. CHARLES (Trivandrum): We 
are Members of Parliament. We are not 
middlemen....{Interruptions)

{Interruptions)

SHRI K.S. RAO; The hon. Prime Minis
ter shouki withdraw his words calling us as 
middlemen. (Interruptions)

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): No; he has not called
you so. {Interruptions)

MR. SPEAKER: Mr. Prime Minister.

[Translation]

SHRI VISHWANATH PRATAP SINGH: 
Sir, I was just saying that had Mr. Gadgil 
been here. I would have told him something. 
The hon. Member has been kind enough to 
agree to convey my views to Mr. Gadgil. He 
said that he would convey, which means that 
he will acts between Mr. Gadgil and me as a 
.......{Interruptions)....

[English]

SHRI P.R. KUMARAMANGALAM (Sa
lem): The Prime Minister should have the 
grace, not to speak in this manner. It does 
not increase the dignity of the House. It is not 
proper on his part...{Interruptions)

AN HON. MEMBER: We are not 
middlemen. {Interruptions)

MR. SPEAKER: I do not know what 
he said.

{Interruptions)

SHRI P. CHIDAMBARAM (Siva- 
ganga): He used the word bicholia, 
{Interruptions)

AN HON. MEMBER: Is ‘middlemen’
unparliamentary?

{Interruptions)

[ Translation]

SHRI VISHWANATH PRATAP SINGH: 
Sir, is the word middlemen* an unparliamen
tary expression?.......{Interruptions)
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Sir. you are the final authority. t( ‘'mid
dlemen’' is an unpariiamentary expression, I 
shall not use it.

(Interruptions)

[English]

MR. SPEAKER: Please take your 
seats.

(Interruptions)

MR. SPEAKER: No. I think the Prim© 
Minister has said it in a light vein. There is 
nothing unparliamentary.

(Interruptions)

MR. SPEAKER: Please take your seat. 
Mr. Rao.

(Interruptbns)

MR. SPEAKER: No I am on my legs. 
You must sit down. Take your seats, please. 
I am on my legs.

(Interruptions)

MR. SPEAKER: I think that although 
the Prime Minister has spoken something 
in a light-hearted manner, he has actually 
said nothing unparliamentary. I am 
convinced that there is nothing unparlia
mentary, which he has said.

Now the Prime Minister.

(interruptions)

MR. SPEAKER: You should have a 
sense of humour.

(Interruptbns)

[Translation]

MR, SPEAKER : Now, Rajiv ji, has 
come.

(Inten^upthns)

[English]

SHRI SOMNATH CHATTERJEE 
(Bolpur): They have tost the elections, and 
also lost the sense of humour.

(Interruptions)

MR. SPEAKER: You tell me what 
unparliamentary word he has used?

[ Translation]

SHRI BHAJAN LAL: Mr. Speaker, Sir, 
When Hon. Prime Minister rose to speak 
after speaking a few words, he has said in 
your presence that the Leader of the Oppo
sition is not present in the House and had he 
been present, he would have told him some
thing. I said to him that we were expecting 
him any moment but if he dki not come, we 
will not down the points and convey them to 
our leader....(Interruptions)

[English]

MR. SPEAKER: Mr. Rao, why do you 
stand up when I have allowed Mr. Bhajan Lai
to speak?

(\n\Qrruptions)

SHRI NIRMAL KANTI CHATTERJI 
(Dumdum): In their party, there are no
middlemen. They have a lop and a bottom.
... (Interruptions)...

[ Translation]

SHRI BHAJAN LAL: It is insult of the 
whole House and all of Its members. We give 
full respect to Hon. Prime Minister. We only 
want to say that he has insulted House, so he
may kindly withdraw his words....(interrup'-
tions).....

MR. SPEAKER: I have heard Shri 
Bhajan Lai. I shall ask the Hon« Prime Minis
ter, to continue his speech.
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SHRl MADAN LAL KHURANA; (South 
Delhi): I have to say that commission re
ceived by them should be refunded.

MR. SPEAKER: Question is not related 
to any cornmission.

...{Intenupthns)...

[English]

MR. SPEAKER: Mr. K.S. Rao.

SHRl K.S. RAO: The Hon. Prime 
Minister has said that the Leader of the 
Opposition is not there to hear, (interrup
tions)

MR. SPEAKER: No.

{interruptions)

SHRl K.S. RAO: He said, there are 
middlemen calling us so. {interruptions) 
Assuming that he has said it in a lighter tone 
- 1 agree - now I request that the hon. Prime 
Minister should withdraw that statement 
because it is insulting us.

That means, he did say and he wanted 
to support himself that it is not unparliamen
tary and that ‘middlemen’ is a parliamentary 

‘ word. It is like this. In Telugu, when we ask, 
*how is your father’ how it looks like if we say: 
'how is your mother’s husband’ — Amma 
Mogudu

if he has got any respect for the Mem* 
bers of Parliament, let him say that he did not 
say this word or let him say that he with
draws this word instead of enquiring whether 
this word is parliamentary or unparliamen
tary. It insults all the Members of Parliament. 
We do not want to proceed with this unless 
he says so. It is insulting every Member of 
Parliament. Either he must say that he re
grets or he must say that he, withdraws this 
word, one of the two. He cannot say, whether 
ft is parliamentary or unparliamentary. What 
is this Sir?........{interruptions)

MR. SPEAKER: Mr. Chidambaram.

SHRl P. CHIDAMBARAM : Sir. my 
submission is this. This is a serious debate 
..... (interruptions)

SHRl MANDHATA SINGH ^Lucknow): 
Sir. the entire House appeals to the Leader 
of the Oppositk>n through you to control his 
Members. We want the proceedings of the 
House to continue...(/nfe/npf/bns)

MR. SPEAKER: 1 am not albwing you. 
Mr. Chidambaram.

SHRl P. CHIDAMBARAM: My submis- 
sbn is this. This is a serious debate. The 
Prime Minister was replying to avery serbus 
debate and we definitely expected that he 
would start and go through his reply in a vein 
of serbusness. Now Sir, I heard it in transla
tion, he usedlhe Hindi word *Bichoiia\ which, 
I believe, means mkJdlemen. Sir, you have 
saki - the Prime Minister has not saki it - that 
the Prime Minister has used H in a lighter 
vein. We feel offended. If the Hon. Members 
of Parliament are offended, what stops the 
Prime Minister saying that If  you are of
fended, I withdrawthe word”...(interruptbns)

MR. SPEAKER: I think the word 'Bicho- 
iia* is not unparliamentary. But I request the 
Prime Minister - if by using this word friends 
on this side have been hurt - to use some 
other word.

[Translation]

SHRl VISHWANATH PRATAP SINGH: 
Mr. Speaker, Sir, I fully comply with your 
orders, perhaps there is some mistake in 
interpretation. Firstly, I ....(interruptions),.,.

MR. SPEAKER: You may use words 
which don’t hurt the feelings of others.

SHRl VISHWANATH PRATAP SINGH: 
Sir, I shall be the last person to hurt the 
feelings of others, Sir, I dki not say It about 
the Leader of the Opposition but Shri Gadgil. 
He is not present in the House. He raised this 
issue in detail during the debate. I had said 
about Shri Gadgil that he was not present In 
the House. Shri Bhajan Lai or other Mem
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bers said that whatever was said that would 
be conve/ed to him. 1 mean to say that 1 
wanted to convey to him something he is 
not present in the House. You offered to 
convey my message. I am thanldul to you 
that you are between Mr. Gadgil and me.... 
(Interrupthnsi^

MR. SPEAKER: Please tal<e your seat.
I have not albwed you to speak.... (Intenrufh
tions)

SHRIVISHWANATH PRATAP SINGH: 
Sir, we express our views through you in this 
august House.

SHRI HARISH RAWAT (Almora): We 
will definitely convey our views to Hon. Prime 
Ministerthrough hon. Speaker but we will not 
use the word 'Bicholia' for the hon. Speaker. 
You have used the word ‘Bicholia’ which 
does not behove you....{Interruptions).....

SHRI BHAJAN UL: Either he should 
say that he has not said so or he should 
withdraw his words....(Interruptions)....

SHRI VISHWANATH PRATAP SINGH: 
Now, hon. speaker has allowed.

We should proceed further. What is 
there. Please, at least listen to Mr. Speaker

Shri Gadgil called me a weak person. 
Sir, I admit that I am an ordinary and weak 
person but all of you struggled with this 
ordinary and weak person for three and a 
half years. The result of this three years 
struggle is that our people are on the treas* 
ury benches and you are in the opposition, I 
think you should learn a lesson from my 
weakness. You have been strong ail abng, 
so remain in the opposition with the same 
firmness and never show the weakness to 
listen to others. Do not try to come to this 
skle. If you have not followed, you can try to 
understand after reaching home and if there 
is lack of understanding then even God 
cannot help you. It has been saki that we, 
partk;ularly I  are indecisive and earlier 1 was 
called a confused person.

lEngttsh]

But my confusbn has confounded you. 
So beware of my oonfusk>n. Do not under
rate my confuston that way.

[Transiation]

It is SBMji that I cannot take decisbn 
promptly and the result of this state of lnde< 
cisbn Is that the Lok Pal Bill about which you 
could not take decision for three years, has 
been brought before the Parliament by us at 
the very first availat)le opportunity and the 
Postal Bill whk̂ h had been hanging in bal
ance for years, has also been reintroduced. 
We had declared that Doordarshan and All 
India Radk) will be made autonomous bod
ies and now accordingly we have started 
implementing our words. This is also the 
result of our indecision that 59th Ck>nstitution 
Amendment Bill has been adopted with your 
help.

AN HON. MEMBER: There was no other 
alternative.

SHRI VISHWANATH PRATAP SINGH 
: We are thankful to you because the amend- 
ment could not be carried without your coop- 
eratk>n. For your cooperatton, we will ex
press our gratitude. This is also the result of 
our indecision that the previous Government 
was only talking about giving interim relief to 
the Bhopal Gas tragedy vk:tims but we have 
taken a decision in that respect. In the Bofors 
deal, we have filed a FIR and got the ac
counts sealed within 3 days whk̂ h the con
gress (I) Government could not do in 3 years. 
Look at the extent of indecisbn on our part 
that we could set up inter-state Council only 
In 90 days for which we had made a declara- 
tk>n in our manifesto. Rural youth were greatly 
disappointed on becoming over-age for the 
competitive examinations, we enhanced the 
age limit from 26 years to 28 years. I am 
thankful to Shri Harish Rawatwho has ex
pressed thanks for it. You admit it because 
they are directly related to you. I know that he 
is directly connected with these youths... 
{Interruptions)....
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SHRI HARtSH RAWAT: I had not only 
expressed thanks but had added something 
else also..., {Intenruptions)

SHRI VISHWANATH PRATAP SINGH: 
Again the result of our indecision is that we 
have taken a decision to extend the facilities 
available to scheduled ca 'es. to neo-Bud> 
dhists also, which was the dream of Baba 
Shim Rao Ambedkar. Not only this, National 
Integration Council has also been formed 
and Bachawat Report on Insurance enquiry 
has also been prepared in this state of inde< 
ctsion. Now if you want to put us on test in 
future, you may bet. Let us behave like a 
soldier and see whether we fulfil our prom* 
ises or not. Let there be a bet... ( Interruptions 
) We have made a statement about 'one* 
rank-one pension'. Gan you dare say that we 
wHI not take a decision about it. They are
silent, Sir.... (interruptions).... We have
promised that loans of the farmers will be 
waived. K you want to test us, say that we will 
not do that in this Budget Session. Can you 
say that we will not take a decision at^ut 
bringing laws relating to land under schedule 
9 for which we have made a commitment. 
Have a bet. We have also made statement 
about partrcipation of workers in the man< 
agement through secret Ballot. Can you bet 
that we will not do it? It was because of 
indecisk>n that agitatbns were going on the 
issue of reservation and we have achieved it 
through your co-operation. I am thankful to 
you for this as it is a constitution amendment. 
Secondly, If you want to test our state of 
indecision, you can test us on the question of 
waiving of loans. We will do it in this Budget 
session. Can you dare to bet on this issue. 
Further if you want to challenge our indeci
siveness, take Panchayat Raj and decen< 
tralisatk)n. Have a bet whether we wilt do It or 
not with total resolve. Another test about 
Indecision is that we will provkie 30 per cent 
seats to women in panchayats. You can bet 
on this point also.

If you want to test our indecisiveness' 
further you can take the example of right to 
work proposed to be made a fundamental 
right under the constitutk>n by us and if 
necessary, we wouki seek your co-opera-

tk>n in this regard also. There is yet another 
score on which we can be put to test on the 
charges of Indecisiveness levelled against 
us. We have deckied to channelising 50% of 
the resources to the rural areas under the 
Eighth Five Year Plan. Why don’t you tell the 
truth? You stop talking about a weak or 
strong Government or State of decisiveness 
or irdecisiveness on the part of the Govern
ment. We had declared in our manifesto that 
we would do it by January 1 st and certainly 
we are in the process of doing it and we are 
grateful to the parties supporting the Gov
ernment. {interruptions)

[Engiish]

SHRI M. BAGA REDDY (Medak): Mr. 
Speaker, Sir.....{Interruptions)

MR. SPEAKER : If he yields, then you 
can speak.

ITranslation]

SHRI VISHWANATH PRATAP SINGH: 
You may permit him.

SHRI M. BAGA REDDY: Mr. Speaker. 
Sir, the Prime Minister referred to the imple
mentation of the many decisbns taken by 
the Government. A much publicised and 
very Important decision of this Government 
is about the waiver of bans upto Rs. 10.000/
- which was mentbned even m their mani
festo. (Intenuptions) It is really surprising 
that no mention has been made in the Ad
dress about this important matter oft-repeated 
by them and their Chief Ministers. {Interrupt 
tions)

SHRI VISHWANATH PRATAP SINGH 
: Mr. Speaker, Sir. let there be a bet on this 
issue also and see whether we bring a pro
posal in this respect in this very budget 
session or not.

In this regard, I wouki like to express my 
gratitude to the parties supporting the Gov
ernment.

SHRI MADAN LAL KHURANA (South
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Dttlhj) : Please also announce that a bill 
granting statehood to Delhi would be intro- 
duced in this veiy session.

AN HON. MEMBER : Please make a 
statement on the Mandal Commission report 
also.

SHRIVISHWANATH PRATAP SINGH: 
I win oome to the Maruial Commission re* 
poU. Please do not worry. Nothing would be 
left.

I would like to express my gratitude to 
the parties supporting us as a new tradition 
is being created. It is not because we want to 
keep this Government in power. 1 recognise 
the historic contribution of the friendly par
ties in establishing the foundatk)n of a new 
political tradition based on issues and pro
grammes, because issue-based politk̂ s is 
replacing personality-based politics and 1 
believe that a thoughtful clash of thinking is 
healthier for a democracy than a thoughtless 
unanimity.

We have differences on some issues, 
we do not hide them, we are not afraid of 
expressing them, but we would like to set a 
tradition of achieving consensus on national 
issues wherever it can be achieved.

It is nrce that we got their co-operatbn 
too in this regard. I woû d like to express my 
gratitude to them as well. There are issues of 
natk>nal importance on whk;h they extended 
their support. The repeal of the 59th Consti- 
tutbn Amendment Act woufci not have been 
possible without their co-operation. They 
extended their oo-operatnn on extending 
reservatkMi facilities for S.C. and S.T. also. 
They extended their co-operatbn on the 
Kashmir :ssue as well. Hence, this tradition 
of ghre and take wouki continue in an atmos
phere of mutual respect and cordiality.

There is an altempt to arrive at consen
sus on natkMial issues, i feel that a healthy 
tradition Is being created to saleguafd the 
oountiy’s base interests. A chaige often 
leveiM against us was that ours was an 
opportunistic atlianoe, but today none of the

patties supporting us are sharing power with 
us. neither the leftist parties nor the B.J.P. 
Both of them are supporting us fK>t for the 
sake of power, no one is sharing power and 
no otm can be tsranded opportunistic.

[EngHsh]

SHRi P.C. THOMAS (Muvattupuzha); 
They are wiekling more power.

[TransiatiofU

SHRI VISHWANATH PRATAP SINGH 
: Please listen to me carefully and try to see 
the truth. So, this is not an opportunists 
alliance. On the countrary, on the t>asis of 
programmes, we are advandng towards the 
politk:s of issues rather than folbwtng the 
poHtics of personality-cult.

I am grateful to Shri Somnath Chatter- 
jee for expressing his views about the pres
ent Government. Shri Gadgil raised a point 
about planning and he also saki something 
about the growth rate. I wouki like to assure 
the august House, that we are fully commit
ted to accelerate the growth rate. There 
would t>e no laxity on our part as far as the 
pace of devek>pment is concerned and we 
wouki like to keep it up. The difference is 
that, we are not content with the statistbal 
devekjpment ak>ne, rather, we w oM  like to 
see as to who shouM be the real ber>eficiar- 
ies of the growth. We wouW like to make 
unemptoyment as the main concern in the 
Eighth five Year Plan, it is the gravest prol>- 
lem being faced by our youth. Decentralisa
tion is necessary to strenghthen our people 
orientsd poikMS, the Federal Structure, the 
people’s partk:lpatk>n and our plans do not 
confine only to statistk». A figure is not a 
pointer of devetopment; we would Ike to 
bring about changes in ttie character of 
devetopment and rectify its shortcomings. I 
believe that there has been two mapr short
comings in ocir devetopment strali^. The 
growth as refleded by statistcs, during your 
tenure, has been impressive. We agree that 
statisticaily, the figures are oonnact, but the 
pace of devekipment in agiiculhirai sedor 
was not at all satisfadoiy. The investment in
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agriculture was marked by stagnation and 
decline. There has been many shortcomings 
in the poverty alleviation programmes and 
the process of development did not affect the 
unemployment problem. I would rK>t like to 
take much of your time. In this respect, if you 
see this graph, you will find that after 1980. 
the gross capital formation in the Agriculture 
Sector, has either remained constant or 
remained k>ek>wthe mark, h is our strategy to 
curb this tendency. India lives in villages and 
to remove this disparity, we intend to allocate 
50% of our resources to the rural sector. The 
allocation in the Central Budget may be a 
little less because of the high expenditure on 
defence. But as far as the Plan alkx̂ ations 
are concerned, in our Central and State 
Budgets, we want to have at least 50% of our 
national resources allocated for rural devel> 
opment. In case of industry we want to shift 
our stress from capital-intensive programmes 
to labour-intensiveprogrammes. Small>scale 
industries and agro^based industries will be 
the main thrust of our industrial policy. This 
will strengthen our rural as well as industrial 
sectors, one helping in the growth of the 
other. A point to be noted in this regard is that 
the industrial Polk^ Resolutbn moved in 
this House has played an effective role in 
framing and shaping the country's industrial 
devek)pment. But I do not know the reason 
as to why an Agriculture Policy Resolution 
has not been framed in this country till now? 
Most of us here have a rural background and 
the Government may have made a policy 
statement on agriculture. But such a poKcy 
statement of the Gk>vernment does not have 
that signtfk:ance as the policy resolutkni 
adopted by the House has because a Na> 
tionat Policy Resolutk>n binds the succes
sive Governments. We shouki have such an 
Agriculture Polcy on which we may have a 
discussk>n and adopt it as our natk>nal pot- 
k:y. It should not be linked with the Govern
ment of a particular party or with some par
ticular indivkluai. Instead ̂ it should be taken 
and accepted as our natkmal perspective, 
consensus and vok^ of the people living in 
our villages and working in our agricultural 
sector. This polk^ shouki be foltowed by

whchever Government comes to power. So 
I wouM strongly favour an Agrbulture Policy 
Resolutbn.

One of the problems facing us relates to 
the pubik: sector’s contributk>n. We want 
that instead of seeking labour’s partbipation 
in management, they shouM be made part
ners in the ownership of the industries. 
However, the details have to be worited out 
for the same. That is a matter of discussbn 
and needs our attention. If we do not take 
labour into confidence and do not make 
them partners in the management as well as 
In the ownership of public sector undertak
ings, pubik; sector will not be able to achieve 
the o^rmum results. For this purpose we will 
bring in a Resolution on public sectorthrough 
secret ballot in the current year itself. It is 
necessary that the earnings of the pubik: 
sector 9 re commensurate with the capital 
invested in them. We will also bring out a 
white paper on the public sector. So far as 
the current economic situation is concerned 
we are facing a two-dimensk>nal problem. 
One problem Is the internal debt and the 
other one is the external debt. In fact, what 
was done till now, was just to cover the facts 
about these problems by raising foreign 
debts. Any way we were able to conceal the 
factual position from the public as we man
aged to cover it \jp by drawing upon our 
currency reserves. But now we cannot hide 
it. It would be better to bring It before the 
House and the people of this country so that 
they may reales the gravity of the srtuatbn. 
If we see only the amount of expenditure 
incurred towards our debt servicing, it was to 
the tune of Rs. 2523 crore in 1984-85 and 
Rs. 7036 crore in 1988-89. If debt servicing 
on N.R.I. deposits is not taken into account 
we see that debt-sen^bing charges on 
medium and long-term loans stand at 24%. 
otherwise it comes to about 30%. In the 
beginning of the year the foreign exchange 
reserves anwunted to Rs. 7040 crore but 
when this Government came to power these 
reserves had shrunk to Rs. 5.500 crore. It 
dipped to that level within a period of only 
one year before the assumption of offtee by 
this Government. And the k>w level of foreign 
exchange reserves was a result of domi-
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nanco of imports during tlie last two morvths. 
The reason why I am telling you all the^e 
things here is that I want the House to realise 
fulty well the problems facing this Govern
ment. t shall not criticise the previous Gov> 
ernment. Leave it there.

We would not like this country to depend 
on others and for that we need economic 
independence in future. We do not want to 
keep our economic liberty mortgaged with a 
foreign power by raising loans from them on 
their conditk>ns. So we will have to take hard 
decisbns in this regard because I have known 
the pressures that debt-ridden countries are 
subjected to A Minister of a debt-ridden 
country madea statement at an international 
conference. It was surprising how he could 
gather the courage to make a statement 
whbh was vehemently resisted by certain 
country with the adjournment of tlie sitting 
but when the sessbn resumed after a 15 
minute gap the same Minister retracted the 
statement he had made earlier. We do not 
want to face a similar situation and we will do 
whatever we may have to do for it, even if it 
is the curtailment of expenditure on our bask: 
requirements. The Government alone can
not do h; it needs pubik: co-operation and we 
will have to tell them openly that the Govern
ment has been forced by the tight economic 
positbn to take certain hard measures in 
order to preserve our economic independ
ence. In case you continue to beg, ultimately 
it will compel you to take those stern meas
ures to get out of the vk)k>us circle of indebt
edness. It is for that matter that 1 have taken 
you Into full confklence and I hope I will get 
your full support and co-operatk>n in this 
matter. The present Government does not 
believe in self-praise because we are not the 
representatives of the Government but rep
resentatives of the people in the Govern
ment. So we are not interested in euk)gizing 
the Government. At least I am not interested 
in doing so. I feel that my duty is just to 
exercise a check on the Ks working of Gov
ernment on behalf of the masses. The day 
we start eutogizing the Government we shail 
reduceourselveetothe posltbnof aGovem- 
merit offidai and we win not be the people's 
representatives In the real sense of the term.

Therefore, we will accept our shortcomings. 
It Is not that we have given a faultless per
formance over the last 100 days. There may 
have t>een some mistakes on our part.

As to the question of appointment of 
Govemors’, A seems that seme of the per
sons appointed as Govemors have not come 
up to our expectatk>n8. There is no point in 
expecting too much from a Government ora 
Prime Minister. Do not give them unneces
sary importance k)y linking the interests of 
the country with the very existence of a few 
individuals because the very fall of such 
indivkiuals causes the collapse of the entire 
system. That is why we have no hesitation in 
accepting our shortcomings in this House. 
Only then can we hope to improve. But we 
will continue the struggle on the basis which 
we have come here. That is the yardstrck 
with whirh we operate.

Hon. Shri Bhajan Lai had expressed his 
concern about Panchayati Raj and had saki 
that Government was not holding a discus
sion on it. Here 1 can assure the hon. Mem
ber that we are committed to the decentrali
sation of power and we will come forward 
with a Panchayati Raj Bill in the current year 
itself. We are sure that since you are con
cerned about this matter, you will extend 
your support in the passage of that Bill. Hon. 
Shri Inderjit said that ail the Members of this 
House shouM declare their assets.

SHRI BHAJAN LAL : I had expressed 
concern over the happenings in Meham.

SHRI VISHWANATH PRATAP SINGH: 
We cs^not support the inckients of vblence 
be it in Meham, Rai Bareilly or Amethi. And 
/Wthefirsttime any party h9is,.,.{int9mjptions)

[Engfish]

SHĵ l P. CHIDAMBARAM: What about 
MehamI ? Your man is sitting there till now.

SHRI Y.S. RAJASEKHAR REDDY 
(Cuddapah): Do you know what is happen
ing In Haryana ?.,. {Intemjptions)
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[Translation]

SHRIVISHWANATH PRATAP SINGH: 
Let me finish what I am saying. I shall tell you 
the reason. Let us not bring Amethi into the 
picture. Now please be seated. That matter 
is over. Sir« for the first time a political party 
has on its own asked for repoll from the 
Election Commissbn. K a similar demand 
had been made in respect of Amethi. the 
shape of things would have been different. It 
might have improved, {tntenuptions)

MR CHAIRMAN : Order. Order.

SHRI BHAJAN LAL : They said so but 
the election has been countermanded.

MR CHAIRMAN : Shri Rakesh. please 
sit down.

SHRI VISHWANATH PRATAP SINGH 
: Shri Bhajan Lai, why are you talking unnec
essarily. We were there together in Garhw jl. 
So let us now work together towards finding 
out a solutfon to this problem. {Inten’uptbns) 
Hon. Shri Inderjit said that all the hon. 
Members should declare their assets.

[Translation]

’ I think he has given a very good sugges
tion and it woukJ set a healthy tradition. 1 
hope the Government would consider it in a 
positive manner.

SHRI R.N. RAKESH (Chail) : You 
should, first of all, tell how much property do 
you own.

SHRI VISHWANATH PRATAP SINGH: 
We are well known to each other and there 
is nothing to hkJefrom yov....(Interruptions)... 
Prof. Vijay Kumar Malhotra has mentioned 
one thing in particular here that we must 
folk>w certain guidelines in our day to day 
affairs and dectsk>ns should not be taken in 
a discretionary manner. Vijay Kumarji, I will 
certainly discuss this matter with you, I am 
also of the oplnk>n that certain gukielines or 
conventk>ns shouki be followed. You are

wekx)me to discusd this matter and we are 
ready to cooperate in this regard.

Shri RajdevSingh and Shn Hartsh Rawat 
refen̂ ed to 'one rank one pension*. The 
Government intends to bring a proposal In 
this respect in the current sessk>n and I am 
confklent that the oppositk>n will lend their 
support to it. Ido notconsiderthe ex-servk:e> 
men as pensbners nor do I favour this prin
ciple. They sacrifbed whatever they oouM 
for the country and they stood boklly to 
protect the country. Today, we should kx>k 
towards them as a symbol of unity of the 
nation— ŵhether he is from Kerala, Kashmir, 
Bengal, Rajasthan or Tamilnadu, whether 
he is a Christian, Hindu or Sikh. When he is 
in his uniform he is none but an Indian. 
Through this august House, I wouki like to 
appeal to the ex-servbemen that they shoub 
boldly face the challenge before the country 
and work for the unity and integrity of the 
country not merely as a pensioner but give a 
new leadership and directbn to the people. 
This new force woub play a significant role 
in protecting and strengthening the country.

Now, I wouki like to make a brief refer
ence to Defence because many critbal 
remarks have been made in regard thereto. 
It has been stated again and again that the 
present Government is weak. Here, I would 
like to mention as to what was happening 
when we were facing threats from across the 
border. In the year 1988-89, the revised 
estimate of expenditure for Defence was Rs. 
13,200 crore while the actual expenditure 
was Rs. 13,340aore. Similarly, during 1989-
90, i.e. current financial year, only Rs. 13,000 
crore were albcated as against prevbus 
year’s actual expenditure of Rs. 13,340crore. 
Consequently, when the present Govern
ment came to power in the month of January, 
it did not have suff bient funds in the Govern
ment Treasury even to pay salaries and 
therefore, we had to come with a supple
mentary Budget of Rs. 500 crore during the 
first sessbn of Parliament. This was not the 
way to strengthen the country. I do not want 
to mentbn all these matters here. We want 
that not only In India but throughout ^e  
work), maximum funds shoukl be utilised for



s n  kM oncfm m on PHH£Um2S,m\{SAKA) Prmidm*sAm9$» 374

d#v»lopm«ntal pwpoMi as compared to 
miitUMy hardw«r»aiMl dfltonoa. But in viawof 
th# prtvaHIng drpumitances, I do not think 
that wa ahouid neglact our Defence. If we 
look at the escalatkm in foreion exchange 
and prk:es, then In actual terms there has 
been a reductk)n in the total expenditure on 
Defence whereas threat to our borders has 
been continuously inaeasing. In my opinbn, 
we will have to modernise ourdefence equip
ment. It would certainly entail some burden, 
but we will have to bear this burden for the 
sake of the security of the nation.

15.00 hra.

Shri Handoo referred to the situation in 
Jammu and Kashmir.The matter was dis
cussed in detail. Shri Fernandas has al
ready gone to Srinagar and he would review 
the situation there. After that, he would go to 
Jammu and stay there for 3-4 days. An All 
Party Meeting is also scheduled to be held. 
The situation is alarming, and in view of this, 
I do not want to make any contradictory 
comments whbh may further worsen the 
situatbn. AH of us should try to avoid it. In this 
connection, I would like to thank the Leader 
of the Oppositbn too, who has extended 
constructive cooperation in this regard.

Shri Rajdev raised the issue of Punjab. 
Cases of killings and kidnappings have in
creased in Punjab recently. The residents of 
Aboharcameto me and I have been told that 
vk>lenoe is at the same level as it was during 
the year 1988, and this, of course, isamatter 
of great concern. The Government will con
trol the situalk)n firmly. We will not let any 
innocent person to be killed. The Gk>vern- 
ment wouki use aH the might at its 
command.The Qovemment hsk¥» already 
taken measures to check the feelingc  ̂injus- 
t»e prevailing there. Shri Raidev also re
ferred to the riots of 1984 and the 59th 
Conatltiftkin Amendment. Special courts 
were s^ up within a period of 90-100 days.

1 Peteftera have been released and rehablli- 
taded. They have been given employment. A 
piQimit haabeen mooted topfovide some 
more ffeM lo the wkkawa. That wouki be 
meMered. But ynieas a congenial atmos

phere is created, the situatbn cannot im
prove. Recently an All Party meeting on 
Punjab WB9 hekl. It was a go^ step In that 
direction. The Government have approved 
the constitutbn of an All Party Committee to 
assist the Governor of Punjab. The need of 
the hour is to restore peace there and I am 
glad that all the major politksal parties except 
Akali Dal (Mann) participatedin the meeting. 
They included BJP, Communist Paity. Con
gress, Janata Dal, Akalj Dal (Barnala), Akali 
Dal (Badal) etc. All of them agreed that the 
Important task at present was to create a 
congenial atmosphere in Punjab.

The Government wants to have a na
tional concensus on Ram Janam Bhoomi- 
Babri Masjid issue to solve the dispute. Vyê  
want the cooperation of all the politicaf^- 
ties in this regard. A committee has ajso 
been constituted, which will hold its meeting 
very soon. There was a little delay in the 
matter first due to the elections and then due 
to the situation in Jammu and Kashmir. But 
the committee will start its work very soon. 
We hope that some solution will t>e found, if 
we proceed wisely.

You will be pleased to know that the 
pension of the widows of the 1984 vbtims 
has been increased from Rs. 400 to Rs.
1000 per month.)

As regard the foreign policy, Shri Gadgil 
stated that the present Government is very 
weak and small countries like Sri Lanka, 
Nepal and Bangladesh have dso staiited 
speaking against India.

Such attitude is surprising as welt a$ 
shocking. At least foreign polcy shouki be 
an area whk:h shouki may be affected by 
narow party consideratbns. It is the poHqy 
of the natbn and not of a particular politick 
party. It is not the monopoly of a single party. 
(tbek>ngs to the whole country. It was formu
lated during the freedom struggle and It has 
s ^  the teat of tino#* Not only we—the 
Govemme^but al^the people of the coun
try hmm acoepted it. I wouk̂  like to c|MQfte Pt. 
Jamiaharlal Nehni, who played a algnHiciint 
loie in framing the foreign pplipy. i quota:
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[English]

We believe that each country should solve 
its own problems, develop its own genius. 
We do not believe in any country dominating 
in the cobnial or economic or the cultural 
sense of other countries.

[Translation]

What was the basis of our foreign policy. 
It was equality, mutual trust and the basic 
concept was of 'Panchsheel'. in view of 
those principles, would K be justified on our 
part to question the friendship of Nepal and 
Sri Lanka who are speaking against us. 
Wouki it not be a fatal attack on that polk:y. 
We have been capable of challenging the big 
countries because we never folbwed the 
polby of suppressing the smaller natbns. If 
we k>ok towards them with such contempt, 
we wouM bow beforethe bigger nations. Our 
mentality woub force us to do so. We would 
continue to folbw the same foreign polx̂ y. 
The arrival of the Preskient of Maklives in 
this context is quite signifbant. The first 
Head of the State to visit India after we came 
to power, has been from the smallest ooun- 

*try. Luckily, the Opposition has not scoffed at 
that. The first foreign visit of our External 
Affairs Minister was also to Mabives. though 
^m e consider only visit to big countries as 
significant. Now he is to visit Namibia. Popu- 
latbn shoub not be the criteri on to judge 
whether a nation isgreat. No country is small 
or big. Values make them so. Our foreign 
policy is value based. It shouki not be dis* 
torted. Today, allegations are being made 
that Pakistan is increasingly interfering in 
our affairs because it thinks that our Govern
ment is weak. The Prevbus Gbvernment 
had also been harping on Pakistan's inter* 
ferenca earlier. Was it weak? When the 
Issue of Sia-Chen was raised, were you 
weak? I doni say that the previous Govern
ment was weak. The facts shoukJ not be 
diatofted. Nepal adopted hostib attitude 
during the tenure of the prevbus Govern
ment. whereas now at least they appreciate

some aspects of our approach like the secu
rity of our country etc. Strength does not lb 
in prbe, strength lies in unity. I think that the 
threat to our foreign policy posed by Jammu 
and Kashmir problem, has subsided and we 
have been successful. We should be proud 
rather than being apologetb for it.

Prevbusly, Pakistan tried to rake up the 
issue of Simla Agreement. Is Simla Agree
ment not relevant today? We have tob 
Pakistan that if the Agreement has become 
irrelevant for them it will not be a one sided 
affair. Pakistan should understand as to what 
would happen if Simla Agreement is not 
there. Efforts are being made to scrap the 
Agreement whbh provbed base for peace 
between the two countries. We have suc
ceeded in mobilising support from various 
countries of the world on this issue. I do not 
say that it is all because of our Government 
polby rather credit should go to bng stand
ing traditions of our foreign polby which we 
have been following since independence. 
Pakistan could not succeed in its attempt to 
internatbnalised the Kashmir issue.

I do not want to say more but in the end 
I would say that in the present political sce
nario of our country a great political experi
ment is being made. The Ck)ngress party has 
been a big politbal party in our country sirK:e 
independence. A devebping and newly 
independent country needs stability. Dec
ade after decade passed but there was no 
politbal alternative available to the people. 
In a democracy, if politbal altemative is not 
there, it cannot flourish. In order to provide 
an alternative, a beginning has been made 
{Inten'uptions) I am calling it a beginning 
because contradbtions are still there among 
us and with these contradictions we have to 
move ahead with oourage. Presently the 
positbn is optimistic but we cannot say that 
we have overcome all hurdles. We have yet 
to go far ahead to reach our goal for which 
responsibility lbs on all of us. We are ac
countable to the peopb also.

Keeping this hope in mind we wiH try to work 
and will seek your oooperatbn in it too.
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SHRI VUAY KUMAR MALHOTRA 
(Delhi Sadar): Mr Speaker, Sir, the hon. 
Prime Minister has started just now that 
pension of Rs. 1000/- will be granted to the 
widows of persons killed in 1984 riots. It is a 
matter of happiness and I congratulate the 
hon. Prime Minister for this. But we will be 
happy if similar pension of Rs. 1000/- is 
granted to the wkiows of persons killed in 
Punjab too.

SHRI VISHWANATH PRATAP SINGH
: We will discuss this thing.

SHRI R.N. RAKESH : Mr. Speaker. Sir. 
will the pension of Rs. 1000/- be granted to 
the widows of persons killed in Muradabad 
during his Chief Ministership of Uttar 
Pradesh?

lEnglish]

MR. SPEAKER : A number of amend
ments have been moved.. (Interruptions)

MR. SPEAKER: No further clarification. 

[Transtation]

Nowthere is notimeforthis. The Private 
Members. Legislative Business will t>e taken 
up at 3.30 p.m. There has been no such 
convention.. ( Intenruptions)

[English]

MR. SPEAKER: Please take your seat. 
( Interruptions)

MR. SPEAKER: A number of amend
ments have been moved by the Members to 
the Motion of Thanks. I shall put all the 
amendments to the vote of the House to
gether unless any hon. Member wants any 
particular amendment to be put to the vote of 
the House separately.

SHRI KADAMBUR M.R. JANARDHA- 
NAN (TlruneK̂ eli) : I want my amendment 
No. 34 to be put to the vote of the House 
separately.

SHRI PALAI K.M. MATHEW (Mukki): I 
want my amendment No. 40 to be put to the 
vote of the House separately.

SHRI K.S. RAO : I want my amend
ments Nos. 44.48,49,51,55,56,60,69.70, 
80. 81 and 82 to be put to the vote of the 
House separately.

SHRI HARISH RAWAT: I press all my 
amendments and want then to be put to the 
vote of the House separately.

SHRI A. CHARLES: I also want to press 
all my amendments but want the last amerui- 
ment. namely. Amendment No. 139 to be 
put to the vote of the House separately.

MR. SPEAKER: I shall now put Amend
ment No. 34 moved by Shn Kadambur M.R. 
Janardhanan to the vote of the House.

Amendment No. 34 was put and nega
tived.

MR. SPEAKER: I shall now put Amend
ment No. 40 moved by Shri Palai K.M. 
Mathew to the vote of the House.

Amendment No. 40 was put and nega
tived.

MR. SPEAKER: I shall now put amend
ments Nos. 44,48,49,51,55,56,60,69,70, 
80. 81 and 82 moved by....

SHRI K.S. RAO ; Sir, I want to bring 
some points to the attention of the Prime 
Minister. (Intenvptions)

MR SPEAKER : I have not alk>wed 
anybody and you know the rules.

SHRI .K.S. RAO: Sir, last time you have 
permitted. I wouM like to bring only some 
points to the notkse of the Prime Minister 
(hterrupHions)

MR. SPEAKER: The House Is there. I 
must be fair to everybody. That cannot be 
taken as a practice. Kindly excuse me. {kner- 
rupitions)



379 Motbn of Thanks on 
PresidonVB Addnss

MARCH 16.1990

MR. SPEAKER: I snali now put Amend
ments Nos. 44.48,49,51,55.56,60.69.70. 
80.81 and 82 moved by Shri K.S. Rao to the 
vote of the House.

Amendments Nos. 44, 48, 49, 51, 55, 56, 
60, 69, 70, 80, 81 and 82 were put and 

negatived.

MR. SPEAKER: I shall now put Amend
ments No. 113 to 130 moved by Shri Harish 
Rawat to the vote of the House.

Amendments Nos. 113 and 130 were put 
and negatived.

MR. SPEAKER: I shall now put Amend
ment No. 139 moved by Shri A. Charles to 
the vote of the House.

Amendment No. 139 was put arid nega
tived.

MR. SPEAKER : I shall now put all the 
other Amendments moved together to the 
vote of the House.

Amendments Nos. 33, 35, to 39, 41 to 43, 
45 to 43,50, 52 to 54. 57 fo 59, 61 to 68, 
71 to 79, 93to 111, 114 to 129and 131 to 

138 were put and negatived.

MR. SPEAKER : I shall now put the 
main motion to the vote of the House. The 
question is :

"That an Address be presented to the 
President in the following terms."

That the Members of Lok Sabha as
sembled in this Session are deeply 
grateful to the President for the Ad
dress which he has been pleased to 
deliver both Houses of Parliament 
assembled together on the 12th March, 
1990.”

The motion was adopted.

$tat. Res. re, 380 
Disapproval of Code of Cr. 

Procedure (A) Ord. Code of Or.
Procedure (A) BUI

15.21 hrs.

STATUTORY RESOLUTION REGARD
ING DISAPPROVAL OF CODE OF 

CRIMINAL PROCEDURE 
(AMENDMENT)
ORDINANCE

AND
CODE OR CRIMINAL PROCEDURE 

(AMENDMENT) BILL

[English]

MR. SPEAKER : The House will now 
take up items No. 8 and 9 together.

SHRI JASWANT SINGH (Jodhpur): Mr 
Speaker. Sir, at half past three, we have to 
take up the Private Members’ Business. I 
have now less than eight minutes only. {Inter- 
ruptions)

MR. SPEAKER: We cannot take up any 
other Item now. You begin your speech and 
can continue next time.

SHRI A. CHARLES (Trivandrum): This 
can be taken up on Monday. (Interruptions)

[Translations]

MR. SPEAKER : Mr. Jaswant Singhji, 
This has been the convention in the House. 
Now you start your speech and you may 
resume it tomorrow.

[English]

SHRI JASWANT SINGH : Sir, I beg to 
move:

That this House disapproves of the 
Code of Criminal Procedure (Amend
ment) Ordinance, 1990 (Ordinance No. 
1 of 1990) promulgated by the Presi
dent on the 19th February, 1990."

Sir, by an Ordinance, that was issued by 
this Government, the Code of Criminal Pro
cedure was amended. I am weH aware of the 
necessity which moved the Government or 
at least persuaded the Government in issu


